
























, as may be prescribed under any general of special laws in respect of all judicial or 
quasi-judicial proceedings.,, 

Accord ingly this Order having been passed today falls within the limitation prescribed 
under Rule 133(1) of the CGST Rules, 2017. 

20 - A copy of this Order be supplied to the Applicants and the Respondent. File of the case 
be consigned after completion . 

S/d 
(Pramod Kumar Singh) 

Technical Member 

S/d 
(Amand Shah) 

Technical Member & 
Chairman 

Certified Copy 

(Din~ a) 
NAA, Secretary 

S/d 
(Hitesh Shah) 

Technical Member 

File No. 22011/NAN06/Jay Ambe Develop/2021 -22 Date:-27.05.2022 
Copy To:-

1. M/s Jay Ambe Developers, Venice Bunglows, Opp. Narayan Resicon, Besides Alok 

Residency, Near Khodiarnagar Cross Roads, New Karelibaug, Vadodara, Gujarat -390018 

2. Shri Jigar R. Shah, Aarav, Bungalow No. 2, Venice Bunglow, Nr Alok Residency, Opp 

Vaikunth-11, Khodiyar Nagar Cross Road, New Karelibaug, Vadodara, Gujarat-390018. 

3. Directorate General of Anti-Profiteering, 2nd Floor, Bhai Vir Singh Sahitya Sadan, Bhai Vir 
Singh Marg, New Delhi-110001. 

4. Commissioner of Commercial Taxes, C-5, Rajya Kar Bhavan, Ashram Rd, Opposite Reserve 

Bank of India, Vishalpur, Muslim Society, Ellisbridge, Ahmedabad, Gujarat-380009 

5. Chief Commissioner of Central Goods & Services Tax, GST Bhawan, Chakli Circle, Race 
Course, Vadodara, Gujarat-390007. 

6. Guard File. 
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